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MR. DEPUTY-S~: The 
bon. Minister. 

SHRI R. VENKATARAMAN: Mr. 
Deputy-Speaker, Sir, all the IfU8ges-
tions mQde by the hon. Members will 

Bin, 1980 
be fOTwarded to the State Govent-
ment fOr appropriate action. I only 
wish, to thank the bon. Members for 
the kindness and courtesy extended. 
to me. I am deeply obliged to them. 

MR. DEPUTY -SPEAKER: The 
question is: 

"That the Bill to provide fOr the 
withdrawal of certain .ums from 
and out of the Consolidated Fund 
of the state of uttar Pradesh for 
the services of a part of the finan-
cial year 1980-81, be taken into 
consideration. " 

The motion was adopted. 

MR. DEPUTY -SPEAKER: We 
shall now take up the clauses. 

The question is: 

HThat Clauses 2 end 3 and the 
Schedule stand part of the Bill." 

The motion was adopted. 

Clauses 2 and 3 and Schedule were 
added to the Bin. 

Clause 1, Enacting Formuia and the 
Title were added to the Bill. 

SHRI R. VENKATARAKAN: I 
move: 

"That the Bill be passed." 
MR. DEPUTY-SPEAKER: 'l'he 

question is: 
·That the Bill be passed. 
The motion was adopted. 

20.53 hrs. 
UTTAR PRADESH APPROPRIA-

TION BILL· 1980 , 
THE MINISTER OF FINANCE 

AND INDUSTRY (SHRI R. VEN-
KATARAMAN): I beg to move for 
leave to introduce a Bill to authorise 
payment and a.ppropriation of certain 
further sum.s from and out of the 
Consolidated FWld of the Sf.ate of 
Uttar Pradesh for the services of the 
financial year 1979-80. 
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MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be granted to intro-
duce a Bill to authorise !>aY.lUellt 
and 'appropriation of certain i~,u
tIler SUm3 from and out of the 
C·.Jnsohdated Fund of the State ot 
Uttar Prade.:ih for the services (Jf 
the financial year 1979-30." 

The motion was adopted. 

SHRI R. VENKATARAMA.N: I in-
troducet the Bill. 

I beg to movet: 

"That the B:ll to authorise psy-
ment and appl".Jp" iation ~! certain 
further sums from and out of the 
Consolida ted Fund of the State of 
Uttar Prade3h fOr the services of 
the financial year 1979-30, be takt:n 
into ~on3idera tion. U 

MR. DEPUTY -SPEAKER: 
question is: 

"That the Bill to authorise pay-
ment and appp..)priation of cert3in 
further sums from and out of the 
Consolidated Fund of the State of 
Uttar Pradesh for the services of 
the financial year 1979-80 be taken 
into c·.:>nsideration." 

The motion was adopted. 

MR. DEPUTY-SPEAKER: 'rl. 
sha .. } now take up the Clau ... es. 

The question is! 

''That C:'auses 2 and 3 and the 
Schedule stand part of the :Hill It 

The motion was a.dopted. 

CZauses 2 and 3 and th.e Sche~luZe 
Were added to the Bill. 

Clause 1. Enacting Formula and the 
TitLe were added to the Bill. 

SHRI R. VKNKA~~\MAN: 1 
move: 

"That the Bill be pa:;sed." 

MR. DEPUTY-SPEAKER: 
que3L·.:ln is: 

"That the Bill be passed." 
The motion was adopted. 

SHRI R. VENKATARAl\fJ\.N; 
Thank you very much. 

The Lok Sabha then .zdj(JurftP:! till 
Eleven oj the Clock on '''cdncsday, 
March 19, 1980/Phalguna .~:1. (Saku ~. 

___ .-------------------------------------------------tlntroduced/rnoved with the recommendation of the President. 

CMGII'NI)- L-sr 79~LS-~a-4 ... 8 0-890 


